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Ofiginal Applicaticon No, 878 of 1938,

Hon!ble Mr, T.L. Verms, Ju
Hon! Lle mr D.3, Bawe i

T,3. Chauhan, $/o Late Shiki

shitla Frasad 3ingh, Address

for notices Fcreuan, Controll-

erate of Quelilty Assurance,

Textile & Clothing, FPost zox e s
No, 24, Napier Road, Kanpur,

* P et e B ﬁppliaﬁﬂt.
C/A 3Sri Rakesh Verma

Yersus

Union of India through the
Secretary, i4/o Defernce, Depart-
ment of Defence Production, Dire-

. ctorate General of Quality Assu~
A rance, D,H.Q. Post Office, New
o Delhi’ and others,

EEEEREE) RespﬁﬁdEﬂts.
G/R 5ri N.B. Simgh

SRELDER
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ﬂfan'ble fr, T.L. Verua

. b

_Embbﬂnalgﬁgﬁ-has been filed for quashing order deted 15.3. 88?

‘ -

**:fj@ﬁgyﬁhg claim:mf the appchaﬂt and promoting 3h,
akri ;;hmn and Sh 5.K. Jain as Junior Scientific Officer

| a direction to the respumﬂznt to promote
cant aﬁ Junior sr.&;i.e;h?t“iﬁ c a&’ﬁ--ﬁgﬁr with effect from|

This aplllcatlor under Section 19 of the AﬁmlnlstrdtlvE‘
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§ ; ,f? pest of Junior Sclentific Officer in 19885, ich ig no
f m}. selection post, 11 15 stated that the respondents Fromoted
T,qu Shi T.R, Kutti as Janicr Sctentifie Officer by_passing +he
f claim of tha aprlicant for promotion to the sald posgt,
#3 The app licant, howavoar, 4:4 not challenge the aforesaing

promotion, Again in 1938

SOme more Prometicns were made
by order dateq 15.3.38 by +ha

Director General wharoaby §/gh,
Ramakrishnan,as;K*

Jain and v.k. Saxena have been promnted
as Junpinr Scientifie Officer, The applircant has ch;llenged

4 Rémakrishnan-and Sh. S.K. Jain

ground that'they are junior to tha a#p
to the post

on tho

Licent anqg promotion

It is stated +hgat the

any'adverse entry in hig

10 believye that his reco-

Therefore, thers was absmlutély

No reason for SUp€rceding him in *he mat

, ‘?n addition to the abov
e mental Inguiry

fer of promotion,

et e allaged, that some Derart.

afficers.

‘{;;;uaaf @hefrESﬁ&hdents have contested the claim of the appli.
1 . 4 w.s e 1 ; . JI
“Lﬁw'jﬁﬁilgh In the counter affidavit filgd-on-beh

alf of the resp~ |
% it has been stateq thet the post of Junior Scientifio i B
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considaration is #ap whether +he post of Junior Scizniific

d’f Office

4 is a selection post or non selaction rost, The

respondent have filed photocopy of Director General of Ins-
iy pection (DGI) Organisation ( Junior Scientific Cfficer) Reoru-
a“" B itment Rules 1532 t

'« According to the schedule appointed 12

the rules, the post »f Junior Scientific Officer is a sele-

ction post. In view of the provision of the Service Rules
referred 1o above the only conclusion thal can be arrived

at is that the said post is a selection post,

S. The learned counsel for-the resnondent has placed before
us the Departmental Promotion Committes proceedings in

pursuance of which respondents No, & ard 6 have hzen pro-

moted. We have perused the D,.F.C. proceedings and find that
apparently the D.F.C. has committed no errer in rating the
rTespective merit of the officers who were considered for pr
B co N Fron tHe D.P.C. proteedings it furthes apoears that
two of the three officers promot;d by impugred order of
promoiicn are senicr to the apnlicant and the third who is
junior to the aprlicant has b2en rated as nutstanding, |

According o the extant rules the panel has to be drawn

i ot

”i“ffﬁgﬁﬁgihéd by officers categorisa{very good and followed |

afﬁﬁseans categorise as good. The two officers who have

nagghggﬁrise as very good are senior to the app licant and

t Tboen gunior to appli@%n Ppatggerise as

f’i’f"‘" ntm ‘has m@g ﬁ{sa rated as ve‘rx
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Sh. Ramakrishnan and Sh. S.K. Jain, whereas no such depart=

mental nroceedings was pending anainst “ho applicant,

A G

It
éﬁji
that view of the mattea, ha dE#isinn of the Departmenal

Prometion Committee to promote Sh., Ramakrishnan and Sh., S.K.

Jain in preference of the applicant was wholly arbitrary,

We are unable to persvade ourself to accept this coentention,
In psra 11 of the apnlication it has been averred that depa-—
rtmental Bnquiry has alresdy héen conducted against the work
end conduct of all three Foreman sromoted by order dated

12,9,88. The above avermant has béen denied by the respon-
dents in the counter affidavit filed oh behalf of the

dent,

respon

The allegaticns made in para 11 of the applicaticn

are vaque and general, There ig no mentlmned of the daée

on which “he ddsaipdinary proseadings against the respoh-

dents 1='shated to have been initiated. In absenca of Spe~

cific material to show that the disciplinazy procesdings

had be=n initiated against the applicant prior to thg con-

sideration of their case for promotion by the Depu¢tmenia;

fﬁggmgtinn Committee, it is possible to held that the work

‘anc conduct of the respondent No. 5 and & was tainded which
an £

-qu*"t“ the applicant over respondent No, 5 and 5./
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S, t@ﬂ careful consideration of the facts and
f*ﬁ&mﬂmyg'__: ab
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circumstances
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